
^  i
COMTRAL ACniNISTRATIUE TRIBUNAL F TIN At " :H I;

R.A, No « 22/97

IN il
; j!.P

0, A. 11/9 6 :J;
Neu Delhi: this the 8th 0ctcbePp 19

HCN'BLE nR.S. R.ADIRE \Tt CE EHaIFP'aN ( p) . J
■' j

HDN'BLE OR. A.UEDAI/ALLI, nONBER(3) if

9n t, N1 un al a Kum arip il/
'Vo Shri Vi render Yadav#

RZ-7 5, Block No. 3,
'  '

Gop al Nagar, Sujrkahpur Ra adp
N aj afg arh

Neu Delhi Appliccntc

(By AdvADCate: Shri Rishikesh)

Versus

Govt. of NCI of Delhi,
through its

Di recto r.
Directorate of Education,
Old Secretariat,

hi - 1100 54 .»o,» Ra sp '"ts n dan t;
(By Aduacate! Shri Uijay Pandita )

OBPFR

BY HGN ' BL E IN R. S. R. fl PT n r. UI BE CM ql .T-l fd! ( aK .

lite haue heard Shri Rishikesh for -it-'

and Shri \Ajay Pandita for rospondants cn Ra
No.22/97 seeking rev/ieuof judgment datjcf
2o (26^5 in Oa No. 11/96 1*1 rs» Niimals ri
Vs. Govt. of NCTof Delhi^'

that Oa applicant had inpLxjnod
the termination of her ser\/ic03 said to h.-j-jS
been effected oy v/erbal orders of tho Srhccl
Principal and had sought a direction to
Respondents to p ay her the regular r .I.y of
Tsechar from 4.3,93 onwards. During or
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2.12.96 applicant's counsel ri Fillai hs j

sought to establish that a vacant ponJ: Pf

Hobby Teacher uas avail dsle in that schsuJl

against which applicant could still ba adji:r tacij

He had vary fairly conceded, ^d that

concession had been recorded in para 4 af t•ho

jr-

impugned judgment that in case tharo jao '

no vacant post of Hobby Teacher available. il
. ■j't

|r
1 '■

at that point of time, applicant would tax®
, r.

no Case. After hearing respondents' counsel ' t
'  ' ir.33 well as the Department Rep reoen toti ua who Ix

■  > ;■

waS present in Q3urt ^ d perusing tho avail ablo i

materials on record, the Bench had hold that " !
there was no available vacancy in that school
against which applicait cculd ba adjusted and 'li
had :fO:und itself un^le to interfere .In ths
matter beyond directing respondents to . ij'
clear applicant's legitimate duos ^ if atlll i|"

i i :

unp ai d. -h

3. In the Ra applicant however acccrfcE that [;
a vacant post of Hobby Teacher is still avail

in the school where she was working i^iainct
which she could be adjusted and a photocopy o'^
a certificate dated 3.1o57ha3 bean filed in

support of this contention. Respondsnta hoosvsr
deny the existence of any vacancy» Ah i, has
also been filed seeking condonation of del ̂
in filing the Ra,

1'
'I:

Prayer for con db nation of delay is allawcftb
The question whether a Vacancy exists or not in .H
the School in which applicant was workinn .
which she could be adjusted is a quoction of jji

^ / ,1.:
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K  \ y[y fact and the position th at ob taina d on 2,l2o96 |
may not be the sams on 3.1.97, Under tho M

circun3tance, uhile the impugned judgment

dated 2.12.96 uarrants no modification, tha

RA is disposed of leaving it open to applicant

to represent her case to respondents uith

such documents as she has at her disposal,

for their consideration in the light of

relevant rules and instructions, i
■ ij:' ■

(  OR. A. VEDA VaL LI ) ( 30 anin/xno.BER(3)' S/lCE'cSu^lica).
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